
IN THE COURT OF THE PRINCIPAL DISTRICT AND SESSIONS JUDGE:
                                                        MEDAK AT SANGAREDDY

 
                                     

                                          PRESENT: SMT. K. SAI RAMA DEVI,                                          
                                                                           Prl.Dist. & Sessions Judge, Sangareddy.
 

                                                                                 
                            Monday; this the 04th Day of May, 2020.       

 
 

Crl.M.P. No.  157  OF   2020.
 

IN
 

Cr. No.  79  OF  2020.
(P.S. Sangareddy - Town )

 
Between:-
Mohammed Sami S/o late Mohammed Abdulla,
Aged about 45 Yrs., R/o H.No.4-6-126, Indira Colony, Sangareddy.
 

 

... Petitioner/Accused No.1.
 

            A  N  D
 

The State of Telangana through S.H.O.
P.S. Sangareddy Town.                                                                           

...Respondent/Complainant.
 

                                                                                   
This petition coming up before me today for hearing in the presence of M/s M.Sudhakar,

K.Chandra Mouli, Advocates for the Petitioner/Accused No.1 and whereas the learned Public
Prosecutor for the Respondent/Complainant, upon perusing the material papers available on record and
upon hearing both Counsels, this Court made the following:-
 

O R D E R
 

1.              This petition is filed Under Section 439 Cr.P.C., praying this Court for grant of regular

bail to the Petitioner/Accused No.1 in Cr.No.79/2020 of P.S. Sangareddy town for the offences

punishable Under Sections 124-A, 153-B, 188, 505 (2) r/w 34 of IPC.   This is the 2nd bail

application. 
 

2.              The case of the prosecution is that, on 21.03.2020 at about 7.30 PM LW.8/ P.Laxma

Reddy, SI of Police, Sangareddy town received information that the Petitioner/Accused No.1

has uploaded video in WhatsApp, wherein he stated that one section of public have together

and come on the roads even after instructions given by the Hon’ble Prime Minister of India to

perform “Janata Curfew” on 22.03.2020 in connection with taking precautionary steps to avoid

“Corona – Covid 19” virus, which is spreading all over the world, and LW.8 namedm above suo-

moto registered a case in Cr.No.79/2020 for the offence Under Section 188 IPC and later added



the section of law Under Sections 124-A, 153-B, 505 (2) r/w 34 IPC. 
 

3.              Notice on this petition was given to learned Public Prosecutor.
 

4.              The learned counsel for the Petitioner/Accused No.1 submitted that the

Petitioner/Accused No.1 is an innocent and he did not commit any offence as alleged by the

police and a false and baseless story invented by the police and falsely implicated the

Petitioner/Accused No.1 in this case and that the Petitioner/Accused No.1 is law abiding citizen

and that the police have completed entire investigation and therefore, prayed this Court to grant

bail to the Petitioner/Accused No.1.
 

5.              Heard the learned counsel for the Petitioner/Accused No.1 and the learned Public
Prosecutor for the State.
 
6.              Now the point for consideration is:-
 

              Whether the Petitioner/Accused No.1 is entitled for regular bail?
 
7.              POINT :-  The learned counsel for the Petitioner/Accused No.1 submitted that the

Petitioner/Accused No.1 is an innocent and he did not commit any offence as alleged by the

police and a false and baseless story invented by the police and falsely implicated the

Petitioner/Accused No.1 in this case and that the Petitioner/Accused No.1 is law abiding citizen

and that the police have completed entire investigation and therefore, prayed this Court to grant

bail to the Petitioner/Accused No.1.   A perusal of remand case diary reveals that, the

Petitioner/Accused No.1 being a Municipal Councilor from Ward No.34 of Sangareddy town,

made a video and circulated the same on WhatsApp inciting few section of public to go on roads

on 22.03.2020 (being maintained as Janata Curfew Day) and wander as they like and violate

the Government instructions, which were given in the interest of public for maintaining social

distance, in order to avoid spreading of “Corona Virus”  (Covid-19), and further by his words and

by his visible representation he tried to bring hatred in the society and also attempted to excite

disaffection towards the Government, which is established by Law in India.   The remand case

diary further reveals that his speech would provoke few section of people against other sections,

which will lead to fight between them and disturb the public tranquility in the society.   This is the

2nd bail application and the 1st bail application vide Crl.M.P.No.144/2020 was dismissed on 

27.04.2020. Though this is the 2nd bail application, there are no changed circumstances from



the earlier bail application.  Moreover, the crime record reveals that the investigation is not yet

completed and the same is still pending.   Therefore, in the considered opinion of this Court, the

Petitioner/Accused No.1 is not entitled for bail at this stage.  Accordingly, the point is answered.
 
8.              In the result, petition is dismissed.
 

 

              Typed to my dictation by the Stenographer Gr.I, corrected and pronounced by me in open
Court on this the 4th day of May 2020.
 

 
 
                                                                                   PRL.DISTRICT & SESSIONS
JUDGE,
                                                                                              MEDAK AT SANGAREDDY.
                                                                           
 

             


